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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
w}

}4.0RDER DATED 26-1l-2002.

MA N©.1046/2002 has peenfiled
Comudhan ma\ Ly
s by the Respondents disclosing therein

A that this OB has become infructuous,

oLt To swstantiate the stand taken in

v
.

this MA N0,1046/2002, Mr.S.Behera,

Leamned ASC appearing for the ResSpone

O MO AL Mg b s dents has placed on record Annexure-.r/1l
= dated 16/19-.09-2002 and Annexure-R/2
%Q%\M Mon s WY O dated 23-10-2002.Leamed counsel for

S AN WLy e the Applicant Mr.P.K,Giri has no
objection to the praye;: made in this
V‘Q‘\\“\'\NN\}?\ MA NO,1046/2002.In view of this,
1 this OA NO,611/2000 stands disposed
2045 \L‘} of as the same has become infrcutuous,

MA NO.1046/2002 is also accordingly

diS +0S ed Of.
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